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Nu. 23—HLA of 2013/66.—The Haryana Town Improvement (Amendment
and Validation) Bill, 2013 | is hereby published for general information under
provise o Rule 128 of the Rules of Procedwre and Conduct of Business in the
Haryana Legislative Assembly :—

Bill No. 23—HLA of 2013

THE HARYANA TOWN IMPROVEMENT
(AMENDMENT AND VALIDATICGN) BILL, 2013
A
B,

fitether to ainend the Harvana Town higrevenenr Act, 2008,
Be i enacted by the Legisiature of the State of Haryana in the Sixty-fourth
Year of the Republic of India as follows: —

1. This Act may be called the Haryana Town [mprovement {Amendment  Short 1nle.
and Validation) Act. 2013.

2. In sub-sectton (2) of section 105 of the Haryana Town Improvement  Amcndmeat ol

Act, 2008,— sectiom 105 of
Haryana Act 30

tiy inclause (d), for the sign *".", existing at the end, the sign *:" shall ol 2008.
be substituted: and

i) after clause (d), the following proviso shall be inserted. namely: —
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“ Provided that where a trust has been dissolved under sub-
section (1) within the territorial jurisdiction of a municipality
and the properties. funds and dues have vested in the
Government, it may transfer the property, funds and dues of the
dissolved trust to the municipality which shall also bear all the
legal liabilities of the trust subsisting at the date of its dissolution
and further the employees of such trusts whose properties, funds
and dues have been transferred to the municipality, after dissolu-
tion, shall be transferred to other trusts on any post carrying same
scale of pay.”.

3. Notwithsianding anything contained in sub-section (1) of section 105
of the Haryana Town Improvement Act, 2008, the authorities specified to realize
all properties, funds and dues. to enforce [iabilities and to complete sanctioned
schemes of the dissolved [mprovement Trust as mentioned in the Schedule of the
Haryana Government, Urban Local Bodies Department, Nutification No. 1/76/
2009-1CT1, dated the [ith June. 2010 in exercise of the powers conferred by
clause (¢} of sub-sections (2) and ¢ 1) of section 105 of the Haryana Town Improve-
ment Act, 2008, shall be deemed to have been validly specified notwithstandng
notification under sub-section (11 of Section 105 having not been issued, and the
trusts shall be deemed to have been validly dissloved under sub-section 11} of
section 105 and in accordance with the provisions of the said Act and accordingly
all acts. proceedings or things done ur actions taken or which may be done or taken
by the said authorities and by the State Government for the whote of the State of
Haryana shall. for all purposes, be deemed to be. and to have always been done and
taken in accordance with law and shall not be called in question before any court
of law on this ground.
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STATEMENT OF OBJECTS AND REASONS

It is felt necessary to enable the Government to merge the Improvement
Trusts in concerned municipalities for rapid, integrated and systematic develop-
ment of cities.

Amendment in Section 105 of the Haryana Town Improvement Act, 2008
1s, therefore, requited to provide for vesting properties, funds and dues of dis-
solved Improvement Trusts in the concerned municipalities for better planning
and development of the cities. It is also proposed to validate the action taken by
the Government for dissolving the Trusts and appointment of authorities, issued
vide notification dated 11.06.2010.

Hence the Bill.
BHUPINDER SINGH HOODA,
Chief Minister, Haryana.
Chandigarh : SUMIT KUMAR,

The 8th September, 2013. Secretary.
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2013 % f4b3% W& 23-THoUTolo

AN AT U (dates awn fafeeasn) frdas, 2013
gfarn R gar ofubee, 2008, a1 oM deifya
FH 3 Mg
fydas

R TTA % deed i 7 aharn e Rurmves g1 Fraiafye w1 F e
sfafa & -

1. ¥ Ut eftamn T g (e e Rieersn sufey, 2013,
TR AW EHA B

2. e o gur sfafrm, 2008 & gRT 105 W OI0-OR (2! F-

“(i) vz gy o, = F Remm O RE B owr wr T R gReerfie
fpr 7o @

(it} =vz (2}  am, Frefaee oogE oA, el

cqre] W BRR ATRE R e ST 3 R 3
gRT (1) % o R ~mw famfem Rem omw R, aw wefe
fafemy qen snfers arare 8 P2 2 @ ¢ Rafdy e F geat.
Fiftrat e wifeal v o w=ttE &7 el @ 29 Rwem
F Rfr & sfiaeds am & ad Rits ofat & F gz F0
B owW 0 e $osdarh e gefemn, R ow ilet
Frrafernl § ofafte At 8 ¥ Rged B g, g9 I ae B
T A =R A Wi e A

3. siaen s gur afuFem, 2008 4 9T 105 # 30-a70 (1) 9 4 0 Bl
9@ P A gu ol ot gfad, Rl o it & ageht & R AR gyt
F W B 91 B R e sfraer A ga aiftPem, 2008 B AT 105 T 59-
BAT (2) @0 (3) B Bvs () B R abRE & qEm w0 ge, A @vem, amd
varitg P fasm, wiag= dem 1/76,2009-18 1], Ramw 11 99, 2010 31 g
4 oy affe faufeq que Aw £ drga @RS A& o w B R A 105 B Ju-
o (1) B A A 98 #  wfegee & 9 g o Ry Rt £t © gesh
Sl qar T\ e 105 B A (1) % oA e 3 U § I30d @ e
Rferrearer Refed B o @wd ol g weew, RReom ol e, wdafal o wRt
TR E Faga @ A wff g & G, gt sfaen 9w $ R IR st
T A T TR A R # S B @ @, ae wi9 fR T aer o
aasht Al @ 5@ w9 @ B araRe B ange aeTT T8 A Ao
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el T RO #1 R

w3 d wun AW o g e @ e wafud ofeat § o
qar quedll F Rea R A e B

gt § arafl Ao qn R w0 F e afErn o gur afdfem, 2008
# am 105 ¥ 7T A wEdt A w0 FA o FTH TwRR wvs @ i
afrs B T FER 3 Rie o g @ TR @ TR gEe avE R
11.06.2010 F g a0 w7 BB oM 2 R ey 33 3 7R e B o
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